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member; however they can only elect a
scheduled caste member from the
constituency.

About delay, I said in my opening
speech that the Umon Territories Act
was enacteq only in 1963. The sche-
duled castes and scheduled tribes were
notified in Goa, Daman and Diu onlv
n 1968. It was in 1971 that census
was there. It cannot be said that the
rights of scheduled castes were demed.
In fact, 1n the last Assembly, Govern-
ment exeicised their power of nomina-
tion to nominate a scheduled caste
member In Goa a scheduled caste
member Shri Kamble was nominated
for the last Assembly in Goa. About
Pondichesry we have reserved this  Of
the total population of 4,71,707, the
scheduled caste population 15 72.421.
There 1, not a single scheduled trihe.
So we thought, when there 15 not even
a single scheduleg tribe. it is no use
to provide a seat for the scheduled
tribe That 18 all, For scheduled
ca<tes we have provided seats Out
of 30 members there, 5 scheduled casle
members were elected to the Pondi-
cherry Assembly and we are seeing to
it that the rights of scheduled castes
and scheduled tribes are looked after
properly I request that thi: Bill mav
be passed.

MR CHAIRMAN: The question 1s.

“That the Bill further to amend
the Government of Union Terntories

Act, 1963, be taken mto cons:dera-
tion.”

The motion was adopted

MR. CHAIRMAN: Wc now take up
clause by clause consideration, There
are no amendments to clauses 2 and 3.
The question is:

“That clause 2 stand part of the
Bin”,

The motion was adopted.
Clause 2 was added to the Bill.
Clause 8 was added to the Bill.
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MR. CHAIRMAN: Thy question is:

“That Clause 1, the Enacling For-

mula ang the Title stand part of the
Bill".

The motion wes adopted,

Clause 1, the Enucting Formula and
the Title were added to the B#I,

SHRI OM MEHTA Sir, 1 move:
“That the Bill be passed.”
MR CHAIRMAN. The question is:
“That the Bill be passed.”
The motiwon was adoptcd.

16.11 hrs.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

MR. CHAIRMAN. Now we take up
the next item—the Code ut Civii Pro-
cedure (Amendment) Bill. Dr. Seyid
AMuhammad.

THE MINISTER OF STATE IN
THE RIMNISIRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR V.
A, SEYID MUHAMMAD): Sir, 1 beg
to move:

“That the Bill further 10 amend
the Code of Cinvil Procedure, 1308,
and the Limitation Act, 1463, as re-
purted py the Jomnt Commttee, te
taken into consideration”

Sir, you are aware that the Code of
Civi' Procerdure (Amendment) Bill,
1974, as ntroduced in thig hen‘ble
House, was referred to a Joint Com-
mittee of both Houses of Parliament.
After examunation of the Bill in depth
in the Light of the memoranda and the
evidence received by it, the Joint Com.
mattee have suggested certain changes
in the Bill

Sir, you are aware that there has
been persistent demang for judicinl re-
forms with a view to expediting the
disposa] of suits and proceedings. The
matter was considered by the Law
Commission in its 14th Report. but in
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that Report no specific amendment was
recommended by the Law Commission.
Subsequently, in its 27th Report, the
Law Commission made specific recom-
mendations for the amendment of the
Code of Ciwvil Procedure and a Bill to
amend the Code on the lines suggested
by the Law Commission was introduc-
ed in Parliament and was referred to a
Joint Committee. But the Bill lspsed
on the dissolution of the Fourth Lok
Sabha. It was felt that while the re-
commendations made by the Law
Comnussion In 1its 27th Report were
weighty they did not go far enocugh
Consequently, the matte r was once
again referved to the Law Commission
and the Law Commission, in its 54th
Report, suggesieq comprehensive
amendnients in the Code. The Bill
whiich 1s before this hon'ble House
seeks to give effect, as far as practic.
alle {o the recommendations made hv
the Law Commission in itg 27th and
54th Reports Some other recommen-
dations on  specific topic, were a'so
made by the Law Commussion 1n its
40th and 55th Renorts. The Bill also
seeks fo give effect to the recommen-
dationg made in those Reports

In cuygesting amendments to  the
Bill the Joint Committee kent 1n view
the twin objects of ensuring a fair triaj
and expediting the disposal of swts ana
proceedings, The question of (rsts
was qalso0 consid~red by the Joint Com.
mittee

As you know, Sir, court fee constitu.
tes one of the major components of
costg of litigation The Committes fe't
that provisions should be made for
reducing the court fees and making
fhe -.cales of court fees uniform
throughout Indfa. Sir. as you are
aware, ‘court fee' being a State subject
ang the Code of Civil Procedure being
a legislation providing tor the proce.
dure of suits and proceedings, no pro-
wiston could be included in the B{ll with
vegurd to the reduction of court fees,
The Conmmnitiee bave, however, made a
separate recommendation requesting
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the Government to take effective steps
to ensure {aat there ig a uniformity in
the rates of court feeg all over the
country and that the rates of court
fees all over the couniry are brought
down to such a level as fo enable 8
poor person to get a redress of his
grievance from a court of law. The
Committee haye furtber recommenvied
that the Central Government may on.
sure that in case the amount received
by the Sinte Government by way of
court fees exceeds the expenditure in-
curred by the State Government on the
admunistration of civil justice, such
excess 18 spent in providing amenities
to the litigant public

While it has not been pessible to
provide for the reduction of conrt fees,
endeavour has been made to provide
in the Bill for the reduction of costs

of litigation tv elhminating delays,
wherever possible
Some hon Membhers of the Jount

Commnilee felf that provisions sh~uld
be made for pre-trial concihation pro-
ceedines  r for pre tricl confe-ences o%
they exisi in some foreign countries
These sugceestions were <pecifically
consdercd by the Taw Commission
in 1ts 14th Renoit and the Law Com-
mssion felt that the obLjert of pre-trial
concibiation or pre.trial conferences
con be achieved bt the proper imple.
meriation of the existing provisions of
the Curde of Civil Procedure, 1908. The
Law Commission further nointed ot
that it i~ not the law which 18 deficient,
the deficiency is in the human material
which 1s available for giving effect to
the law Fence unless there 13 a
gqualitative improvement in the human
materinl entrusted with the adminis-
tration of iustice in the subordinate
courte  the provisions of the Code,
which have heen verv well conceived,
will not ylelq the desired resuvits

While the Government were in agree-
ment with the views of the Law Core-
mission expressed in it 14th Report,
the Government felt that the recom-
mendation made by Law Commission,
in Itz 54th Report, with geguard do suils
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concerning a family should be given
effest to. Accordingly, the principles
of pre-irial conferences have been, to
a Nmited extent, included in Order
XXXII-A.

Sir. ag yoy are aware, in the Bill as
introduced in this Hon, House, section
80, 115 and 132 were proposed to be
omitted, After considering the matter
in depth, the Committee have suggest-
ed that these sectiong should be retain.
ed in the Code, but sections 80 and 115
shovlg be modified so ag to ensure
that justics is not denied to the deser-
ving parties.

The consideratinng which had
prompied the Law Commission to sug-
gest the omission of section 80 were
broadly as follows'--

(1) in a democratic country there
should be no distinction between the
citizen and the State, and

(ii) in many cases just claims of
cilizens are defeated by ihe Govern-
ment bs taking technical defences. The
Committee did not. however, ngree
with the views expressed by the Law
Commis-ion in cupport of the preposal
for the c:'v<sion of section 83. The
Committee were of opinion that there
is a distinction between a citizen and
the Gorernment machinerv and. as
such, the provisions of section 89 may
be regarded as making a reasonalle
classification, The Committee further
felt that if section B0 were omitled. it
might prompt people to file suiis
against the Government to prevent it
from undertaking any measure for the
benefit of the saciety The Committee
therefore suggested that section 80
should be retained in the Code subiect
to certain modifications. The modifi-
calions <eek to ensure that the just
claims of a citizen are not defeated by
reason merely of any technical defect
in the notice served on the Govern.
ment or a public oficer. The Com.
mitiee have, therefore. recommended
that no suit shan be dismissed merely
by reason of anv technical defect in
the notice or in the manper of service
thereot if the following conditions are
fuifilled. namely:—
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(i) the name, description and resi-
dence of the plaintiff have been so
given in the notice ag to enable the
appropriate authority or public officer
to identify the person giving the notice
angd the notice hagd been delivered cr
left at the office of the appropriate
authority; and

(ii) the cause of action and the
relief claimed have been substantially
indicated in the notice.

Sir, there was a persistent deinand
bhefore the Committee for the relaxa-
tion of the provisions of section 80 in
relation to suits for injunctfon. It was
represented before the Committee that
the purposes of suits are often defeateq
by reason of the provisions of section
80. It was pointeq out, by way of
example that a person, who is threa-
teneq with illegal depnrtation within
15 days. cannot get relief by a suit cn
account of the provisions of section 80.
The Committee therefore, felt that
there is a case for relaxation of the
provicions of section 80 in the case of
a person who intends to file a suit to
obtain an immediate or urgent ielief
Accordinglv, the Committee have re-
cornmended that where urgen{ or
immediate relief is needed a stut mav
be filed against the Government or 2
public officer without serving a notice
under section R0: but in <uch a case. "o
relief shall be granied hy the court
except after giving {o the Government
or the public officer a reasonable oppor-
tunity of showing carse in respect of
the relief praveq for in the suit

Omission of section 115 was recom-
mended by the Law Commission on the
ground that an alternative remedy
exists in article 227 of the Constitu-
tion It was representeq before the
Committee that the scope of article 22T
is wider than the scope of section 115
ang that a remedy under article 227.
being a constitutional remedy. Is cost-
lier ang dilatory. Further, in view of
the existence of article 227. the purpose
of avoiding delavs cannot be achieved
bv omitting section 115 from the Code.
Hence no useful purpose would e
served by omitting section I15.
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On the contrary, the retention of sec-
tion 116 in the Code would take away
many cases from the ambit of art.
227 and would thus afford a speedy
and cheaper remedy., The Committee
therefore, reacommendeq the retention
of sec. 115 in the Code,

The Committee, however, felt that
in addition to the restrictions contain-
ed in sec. 115, an overall restriction
on the applicability of sec. 115 to in-

terlocutory orders should be imposed..

The Committee, therefore, elected fo
accept the recommendation made by
the Law Commission in its 27th Re-
port. Accordingly, sec. 115 has been re-
tained in the Code subject to the modi-
fication suggested by the Law Commis_
sion in its 27th Report.

The Committee felt that the omission
of sec. 132 would offend against the so-
cial custom and would also help un-
scrupulous litigants to compel - the
personal appearance in court of inno-
cent and ignorant ladies who are not
accustomed to appear in public. Ac-
cordingly, the Committee have recom-
mended the retention of sec. 132 in the
Code.

With a view to eliminating delays in
the disposal of suits and proceedings,
‘the provisions of the Code with regard
‘to the following matters have been st-
reamlined, namely: (i) service of sum-
mons on the defendants; (ii) appearan-
ce and filing of written statement by
the defendants: (iii) examination of
parties; (iv) filing of documents by
parties; (v) summoning and enforcing
the attendance of withnesses; (vi) exa.
mination of witnesses on commission;
(vii) adjournments, and (viii) tempo-
rary injunctions. Further, the catego-
ries of suits which may be tried by a
court in a summary manner have also
been enlarged.

With a view to discouraging ad-
journments, a specific provision has
been made in the Bill to the effect
that if no step is taken on the due
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date or if an adjournment is taken
without sufficient reason, the defaul-
ting party may be saddled with com-
pensatory. costs) Such costs will not
be costs in the suit and payment of
such costs will be a condition prece-
dent to the further prosecution of the
suit or defence, as the case may be.
by the defaulting party.

It was felt by some hgn. members
of the Committee that inordinate delay
is caused in the delivery of judg-
ments. Some of them were strongly of
the view that a rigid timelimit
should be fixed for the delivery of
judgments, While sentiments of the
hon, members were appreciated, it
was felt that.fixation of a rigid time-
limit will not be a practical one be-
cause the time taken in preparing
angd delivering judgmentg would vary
from case lo case, depending on the
complexity of the case. The Com-
mittee have, therefore, recommended
that if the judgment is not delivered
at once after the conclusion of the
hearing, it should ordinarily be deli-
vered within 15 days from the date
of conclusion of the hearing or if the
judgment is not ready by that time,
it should be delivered within 30 days
from the date of conclusion of the
hearing. But if the judgment is not
ready even within 30 days, reasons
for thg delay should be recorded and
a specific date should be fixed for the
delivery of the judgment and notice
of the date so fixed should be given
to the parties concerned.

It is hoped that these provisinns,
if enacted, would go a long way to
eliminate delays in the delivery of
judgments.

With a view to eliminating delays,
restrictions are proposedq to be im-
posed on the right of appeal. The
Bill, therefore, provides that there
will be no first appeal in cases where
the value of the subject matter does
not exceed Rs. 3,000 except in cases,
which involve any question of law.
Similarly, the Bill provides that
second appeals will not be allowed in
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casgs triable by the Court of Small
Causes unless the value of the subject
matier exceeds Rs. 2000. The Bill also
seeks to restrict second appealg to-
caseg involving suhstantial questions of
law. Letters Patent appeals have also
been proposed to be abolished. The
Committee have also recommended
that. as far as practicable, preliminary
hearing of second appeals should be
completed within €0 days from the
date on which the appeal was tiled so
that second appeals, once tiled, may
not remain pending for an indefinite
period without being admitted. Power
of the court to grant stay of exeru-
tion of the decree on the filing of
appea] is also proposed to he restrict-
ed.

Sir, az you are aware, there js a
saying that the trouble of the de-
cree.holier beging from the date on
which he obtaing his decree.

SHRI SOMNATH CHATITERJEE
(Burdwan)- The Privy Corncil has
said that

DR. V' A. SEYID MUHAMMAD:
This is di.e 1o the elaborale procedurc
provided in the Code for the execu-
tion of decrees. The Bill seeks to
streamline the said procedure An.
other source of delay in the execu-
tion' of decrees is sec. 47 of the Code.
According to the definition of ‘de-
cree’, an order under sec 47 velating
to execution, discharge or satisfaction
of a decree has the force of a decree,
and, as such, an appeal ang a second
appes]l lies against an order made
under that gection. It i< therefore,
possible for the judgment-debtor to
defeat or delay the just claims of
the decree-holder by filing succes-
sive applications under section 47 It
is, therefore, one of th» maior wea-
pons by which execution of decrees
fs delayed or defeated. The Commit-
tee have, therefore, recommended
the amendment of the definition of
“‘Gecree’ 30 a8 to provide that an order
made under section 47 relating to
execution, discharge or satisfaction
of the decree will not have the force
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of a decree. It is hoped that this salu-
tary recommendation of the Commi.
ttee would enable decree-holders to
reap the fruits of the decree ohtained
by them without any unreasonable
delay.

Sir, with a view to ensuring that
the poorer sections of the community,
who do not have the means to engage
pleaders to defenq their cases, may
get a fair deal, a new rule, namely.
rule 9A, js proposed to be inserted
in order XXXIII to provide that
where a person, who has been permit-
ted to sue as an indigent person, is not
represented by a rpleader, the court
may, if the circumstances so require,
assign a pleader to him.

Further, with a view to ensuring
that the poorer sections of the com-
munity are not harassed by arrest
and detention for the recovery of
petty amounts, the Committee have
recommended that no person shall be
detained in civil prison in execution
of a decree if the amount of the de-
cree does not exceed Rs. 500/-.

With a view to ensuring that the
salaried employees are not harassed
by continuous attachment of their
salariexs and that a larger amount of
the salary may not become attach-
able in execution of a decree by rea-
son of tho merger of dearness all-
owance in the pay, the Committee
have recommended that the first Rs.
400/- of the salary and two-thirds
of the remainder shall be exempt
from attachment and that the entire
salary would be finally exempt from
attachment after it has been rubiec-
ted to an attachment for g continu-
oug period of two years.

Sir. other details of the Bill have
heen explained in' the Notes on Clau-
ses as well as in the Report of the
Joint Committee. I hope the provi-
sions of the Bill, as modified by the
Joint Committee, would go a long
way in ensuring fair justice to the
litigants and in eliminating delays.
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"Having regard to the objécts uou(m
to be achieved by the Bill, I hope
the Bill would receive whole-hearted
-support of all the members of this
hon.. House.

With these wards, I commend the '

Bill to the House for its acceptance.
.MR. CHAIRMAN: Motion moved:

. “That the Bill further to amend
‘the Code of Civil Procedure, 1908,
‘and the Limitation Act, 1883, as
reported by the Joint Committee,
be taken into consideration.”

SHRI S. M. BANERJEE (Kanpur):
The business advisory committee was
‘to meet yesterday but it did not meet.
Taoday also it has not met. I want to
know what time has been fixeq for
this Bill?

MR. CHAIRMAN: The time recom-
mended by the Government js 3
hours.

SHRI S. M. BANERJEE: There are
98 clauses. Time has to be allotled
for the first, second and third reading
«stages, The Minister has reaq for
about half an hour. Let us have §
hours at least for this Bill.

MR. CHAIRMAN: 1t is 4.30 now and
‘8 hours are more thaa enough for to-
day. Let us start and then see. I
hope this will be communicated to
‘the Government, Shri Chatterjee.

SHRI SOMNATH CHATTERJEE
(Burdwan): Sir, I wish 1 could share
the hopes expressed by the Minister
that this is a Bill which will go a long
way towards the elimination of the
causes of delay in hearing the suits
or making justice available to the
large numbers of litiganis who have

. to take recourse to courts of law or
that it will pesult in a speedier dis-
 posal of cases.

Sir. H bdfev; merély by changing.
<the.law of procedure simpliciter you.
<canpet obtain proper  administration.

. one-storeyed

'ofjual!oe %dhq;bmmghtto'

be dang " here, what 3 call. Qesling

ted in 1008, in 4riblets, and tinker-
ing with the provisions here and that
is not the real' approach to make -
structural alterations. We cannot get
rid of the basic problem by making
charges only, so . far as procedural
justice -ig - concerned. I can assure my
hon. friend, the Minister, with the .
little experience that I have got in
the profession, from the subordinate
courty to the Supreme Court—I am
sure the hon. Minister’s experience
is still greater, because he hag held
high offices—that this will not solve
the problem.

We talk of law's delays, but law's
delavs do not take place only becau-
se of the law of procedure. It is a
misconcert. Law’s delays in the mat-
ter of procedure is no doubt rele-
vant, but we have to have & proper
judiciary. Inefficient judges will take
a longer time; a weak bar takes a lon-
ger time. Then there js the question
of adequate number of judges and
the facilities available to 1ihe jud-
ges. 1 have heard subordinate judges
complaining in open courts that there
is no place even to keep the records,
with the result that it takes hours
to find the records. In the Alipore
Court. which i§ perhaps one of the
biggest district courts in the whole
of India, numerous records are piled
"o with nobody to take care of them.
The result is that it is difficult to
find out the records, Getting even an
ordinary  certified copy will take
months because of the simple rezsan
that the records are not easily trace-
able. 1 have seen in the Alipare court
mysel] that some roams are leaking in
buildings, ever, though
it is the biggest district court in India.
Ot course, I am not gaying that. there
ic delay because of the leaking roofs.
But that shows that you have 1o maks
proper facilities .avaflable. to. them.
They do not want: Iireondlﬂvned
rooms, ak the mumu require, . - But
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even the subcrdinate judges want a
little proper place to sit and do their
duty ‘They also want proper staff
They cannot work only with a chapras!.
At present they have got inadequate
stafl. Apart from the quality of Jud-
ges, to which I will soon come. they
should bhe provided with the minimum
facilities.

I am sute the hon. Minister knows~—
whether he can admit it or not,
whether it reaches his ears or not, 1
do not know—that thery 1s a stand-
ing complaint, at least in the sub-
ordinate courts that the vacancies are
not filled up. I know the Minister
will say that it is a State subject,
but has he got any statistics as to
how many vacancies are there in the
courts of the subordinate judges

Merely saying that the lawyers
are responsible for the law's delay is
not correct. In some cases. the law-
yers are responsible. I am not say-
ing that all lawyers gare angels; in
some cases they are responsible for
the delav But some judges are also
resonsible. You cannot single out a
particular item and say this is the
reacon for the law's delay

If you go through the provisions
of the Bill, you will find that some
of the vprovisions are a httle better
than what they were. But that will
not solve any of the major problems
which we face. Therefore, I want to
know whether the Government has
got anvy particulars. anv statictics and
what ig their thinking ir. the matter.
I know that the hon. Minister will sav,
and he is entitleg to take that stand.
that we cannot interfere too much 1n
State matters and that the States do
not hawe enough budgetarv facilities

What about the vacanciec of
Judeest If I am not mistaken, the
aother dav we were informed that
¢thers were about 65 vacancies n
High Courts, For how long have these
vacencies been peading® The date of
reticement of a Righ Court Judge is
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known, unless you change it There-
fore. if a Judge is to ret.re at 62, why
should not the process start well in
time s0 that there may not be a day’s
gap in appointing bis successor? This
used to be done during the British
days I have been zsking senior law-
yers in Calcutta, and they say this
never happened during the British
day., that a Judge revtires and there
is no successor fcr one or 1) years
It was unthinkable.

SHRI VASANT SATHE (Akola):
Thev say they do not gei competent
lawyers,

SHRI SOMNATH CHATTERJEE:
Then abo’ish the system By this
ycu wili not get rig of the problem.
Will vou solve the problem by making
amendments like this? Does it talk
about filling up of vacancies? We
sre hearmg about the fundamental
duties of citizens, but :s there no
fundamental duty cf the Govesn-
ment” The Government has to
arrauge for the proper administration
of justice Has the Government no
duty to fil up the vacancies of
Judges® How do we compel them?
We ask questions and they say that
they are looking into it, that the pro-
cess has started and that iy i¢ conti-
nuing 1 am fed up I have be=2n
putting questions and I get the same
replv  Even in the Consuitative
Commattee the other day, the same
stock answer was given. Not one
word hac lLieen said by the Mnuaster
about that 1 the Ca'cutta High
Court, subjert to correction, at least
six vacancies are there From time
to time inspired news items are put
up trving to say that in the Ca’cutta
High Ciurt there is so much of ar-
rears, that the Judges are not work-
ing, the lawyers do not work etc

SHRI S M BANERJEE: Allahabad.

SHRI SOMNATH CHATTERJEE:
Mr. Banerjee's Siate perhaps has the
greatest distinction in  this  respect.
This is giving an incomplete and un-
resl picture tc people who do not
possess the facts,



258 Code of Civil Proc.

[Shri Somnath Chatterjee]

If you can get good people only
on better saluries, then formulate
tome such thing. Or, if you cannot
attract good people because of the
service conditiong or because of the
threat of transfer which you have now
imposed, it is your own choosing. 1If
good people are not available, how
do you wigh to run this
system of the administration of

justice? These are matters which
have to be looked into from
a practical point of view. Do

not always bring in politics These
things I am saying from per-onal ex-
perience

Then there is another thing which
should ot be forgotten Look at the
output of laws We are passing so
many lawg in this Parliament every
yvear, and in the State legislatures
also a huge number of laws are
passed--not only legis’ations but sub-
ordinate leg.slations. Every dav
hundredg of statutory orders are pass-
ed affecting the daily lives of the
people, I am not saying always pre-
judicially affecing. but they are
concerning the ordinars people'’s
daily affairs, their assets, property.
hving etc There are latger areas
of—if I may use the expression—
conflicts between the citizens and
the State, apart from conflicts bet-
ween citizen and citizen which 18
there

Now. for this, if somebody gors to
the court and makes an app ication
under article 228, there 1. nothmg
wrong. If I genuinely feel that I
have been affected prejudicially hy
an order I can go to court People
are not always acting mala fide. It is
not a fun to go to court: everybody
cannot afford to go to court for the sake
of the fun of 1t, for the luxury of liti~
gatwon, This is g misconception, Only
certain sections of the people who have
enough money to spare and squander
can go to litigation for the sake of the
fuxury of it. Certainly there are pen-
ple who can control; if the judges are
competert, they capn control such

AUGUST 11, 1976

(Amdt) Bill 25¢

litigation. There are, a larger num-
ber of cases today are corming before
the court. Do not forget that today
the State has rightly—I am not
saying, wrongly—entered into com-
mercial ventures. We welcome thaf;
we support it and we would support
many more things which Government
should do -in the pub’ic sector So
far as the commercial transactions of
the State are concerned, 8o many
statutory corporations have been set
up; they are entering into ordinary,
normal trading transactions which
are giving rise to disputes. There are
innumerable cases where contracts
entered 1nto between the Government
and the ord:nary contractor give rise
to disputes Government says, ‘I
forfeit your securitv deposit because
you have failed to carry out the con-
tract’ If the other party fee's that
it is being wrongly done, should it
not have the opportunity to go to the
court or gei{ an adjudication through
arbitrat:on or some such procedure?
You cannot blame him for trying to
have an adjudication om the question
of his rights vis-a-vis the Govern-
ment or the statutory corperatior as
vou would have the right to go against
anv private party, Therefore. cases age
bound to ‘ncrease, anart from the rise
in population with the rise i1 the
number and diversification of normal,
human activities i this country
which g:ve riss to what are kwown
as legl dicputes. You can say that
nobody can go to comt That 18 a
different thing. I am ta'king of nor-
mal disputes. T am not talking about
land d.sputes and all that, I shall
come to them later; they are very im-
portant If you do not gshut the doors
of the courts these ordinary disputes
will go on  Even the small business-
man will try to come and protect his
rights Do not impute motives to
evervbody, whosoever goes and fi'es
a suit against Government. Govern-
ment does not a'wayvs do things right
I wish I could take that view, but
they do not do it. Now, with the
larger number of ‘itigation cases, with
reduced facilities available the num-
ber of vacancies going up, not being
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#tled up Tor months and years, how
do you wolve it7 By making a few
simendmeni(s here and there in the
Code of Civil Procedure? You can-
not do it without changing the very
Wmiéc ‘approach towards litigation or
the method of settlement. If you
have a court of law, then you have
pheints, written statements, discovery,
itspection, followed by luterrogator-
jes, oral evidence, written evidence
and what not and then appeal revi-
slon and all that; the whole gamut is
there except that wonderful thing—
I am sorry for saying this—that
even the lawyer's illness is no ground
for adjournment-——this is 3 new inno-
vation that you have thought of in
reducing delay. .

I wish I could agree with the hon.
Minister that the passage of this 3ill
would bring about revolutionary
changes in the legal procedure in the
country or in the administration of
justice. That will not happen—take
it from me—in spite of the best
wishes of the judges. I can tell you,
judges are changing their attitude
these days. I have sald that earlier
in this House. Some of them are get-
tiig views that some entities can do
oo wrong. Even then, with their best
eflorts, it is not possible to dispose
af a case speedily with the present
ayttern of procedure, given the other
things or the other loopholes being
plugged. Therefore, my sincere view
in €his matter is this. The way these
amendments have been brought about
will not solve the crying problems
of administration of justice in this
country. It will not. Law's delays
aannot be remedied in the manner it
bas been done. Law’s delays are not
necessarily delfberate. I want this to
be plated befare the hon. Members.
T is not always geliberate. It is
l?ﬂlvel!,in the very process of the

) of justice that has been
eviived in this country for years and
:% is wlmlt

b, . is a complete structura
alerribtion and Villege Panchayats,
People's courts, villege courts and
803 L3-9,

District Courts and ouster of jurisdice
tion of the courta in certain cases. It
bas to be done from the overall point
of view. You camnot have it like
this.

SHRI VASANT SATHE: Let us go
back to the age-old Panchayat system.
I think that way we wili get justice,
quicker and cheaper.

SHRI SOMNATH CHATTERJEE:
To-day we are discussing unfortu-
nately this Amending Biil and I am
only referring to the great hopes
which the hon, Minister has thrice
expressed in the course of his speech,
namely, the hopes that this Amend-
ment Bil: is expected to revolutionise
the entire administration of justice.
That is too much, Nothing like that
will happen ang I want the hon. Mini~
ster to tell us what the Government
is seeking to do. This is the aspect
on which I want a categorical answer
from the Government. Please do not
always make the judges or the lawers
or the litigants, unscrupulous litigents
as they are called scapsgoats. It is
very eisy to find scapegoats. I do
not want to but I can also make the
government a scapegoat. I do
make it not a scapegoat but I say
that you are also very much a party
to it. You are very much a party to
it. 'Therefore, You also have to
accept your share of responsibility in
the matter and answer to the people
of this country. I want to know.
Does the Central Government which
is responsible for passage aof Bills
like this consuly the State Govern-
ments as to how to expedite the dis-
posal of cases consistent with the
sense of jutice? One of our former
Chief Justices used to sayv, “The ten-
dency sometimes is to dispose of
cagses but not to decide it.' I think
nothing better has been said of the
attitude of some of the persons who
are very keen to merely show 8
record that ‘I have disposed of 100
cases to-day. Therefore, in Delhi my
marking will be better." Therefore,
that is not the proper barometer for
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deciding whether you are ddminister-
ing justice. The question is: are you
deciding consistent with the principles
of fair-play and justice? Are you
giving a fair opportunity to the peo-
ple to come to the court and get
adjudication of the disputes which
bave unfortunately arisen? At least
I can say it with confidence that 90
per cent of the litigants do not like
litigation but they are forced to go
to courts Therefore, are you doing
anything? Have you provided some-
thing for them so that they will have
not only faith in your justice bat
they wil] have it cheaper and speedily
and when they come out of the
court they have a feeling that they
have at least a proper decision by
efficient persons. This should be the
attitude. So long as you are maln-
taining the present system and, for
that matter, 1 think in any system of
admmistration of justice, whey I am
forced to take recourse to the court,
at least I must know that 1 am getting
proper opportunity, There should not
by any undue delay. There should
not be any undue costs. There ghould
be speedy disposal ang what is fore-
most is that I shall get g proper ap-
proach that justice is at least sought to
be done. These are tha basic matters, I
submit, in the basic context of our
system of administration of justice
which has to be assured to the peo-
ple, but nothing has been done

When we are hearing about

MR. CHAIRMAN: The hon. Mem-~
ber’s time is over.

SOME HON. MEMBERS: Let him
speak.

MR CHAIRMAN: No question of
‘let him’. The time allotted for the
Bill 1 3 hours. Their quota is only 8
minutes but I have given him 20
minutes. T should know how much
time he will take,

AUGUST 11, 1976

(Amdt,) Bill 60

. 8HRI SOMNATH CHATTERJEE:
Thiy will be a denial of justive
without proper hearing. A Bil] ltke
this coming up afier so many months
years and after having "gone through
various processes. ..

SHRI VASANT SATHE: Let him
take another 15 minutes

SHR] SOMNATH CHATTERJEE:
Herg is another Co-~-Chairman whbeo
has come to my help,

MR, CHAIRMAN: No Co-Chair-
man. He is just a Member there. X
wil] give you ten minutes more and
you please finish,

SHRI SOMNATH CHATTERJEE:
But subject to another extension.

Mr Chairman, I am very much
obliged to you for kindly extending
the time.

It 15 our concern that the citizens
should not be deprived of obtaining
remedy ugainst the Government. Re-
garding this particular matter which
has been recommended by the Law
Commussion, which has been accepied
by the Law Mmstry in its good
sense, which has been included in the
draft Bill for due consideration, it hag
now been resurrected in g more
unworkable form. Please see Section
80. This is the bone of contention for
everybody. We are talking of com-
mercial activities, trading activities
and so on These days the emphasis
is on speed. Even prejudicial activi-
ties are carried on speedily against
the citizeng Prejudicial activities
are not against the State alone. Pre-~
judicial activities can be there against
the citizens too. Here it says that suits
may be instituted with notice but it
can be dispensed with in case of urgent
and immediate relief. Then no notice
need be given with the leave of the
court But what follows that come
pletely nullifies everything. It says
that the courts shall not grant rellet
in the suit, whether interim or other-
wise, except after giving to the Gov-
ernment or public officer s the case
may be, reasonable opportunity.
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‘What is reasonable opportunity here?
‘The ‘minimum time for Government
4y three weeks, Whenever Govern-
ment asks for time for filling afMda-
vits in writ proceedings, the minimum
‘time is 3 to 6 weeks. They say, we
will bave to send this to Delhi. Take
the case of a demolition order. Not
‘all orders of demolition are good
orders; not al] orders of punishments
or dismissals are good orders. What
can I do? 1 cannot do anything.
You are reducing the scope of Art
‘228 and you are taking away
Art, 227, That is why section 115
‘has been inserted. You say, no no,
you cannot ask for anv immediate or
urgent relief, If g suit js filed in
Kerala against the Central Govern-
ment which is in Delhi, how Jong
time will the Minister's lawyer ask
‘§n Kerala, to contact Delhi and file an
affidavit etc? So, they are making a
mockery of it Therefore, three or
four weeks time will be taken and
in the meantime other methods will
be applied.

The second thing is very important.
How manv notices under Section 80
till today have been considered by the
Government? Two months' time is
given to them so that public money
may not be wasted in fruitless htiga-
tion. The principle behing it is this.
1t there is anv genuine ground, the
*GGovernment ought to consider within
2 months and take a decision

Thig is the principle behind it. In
how many cases, section 80 notices
were taken note of? Has anvthing
been done? No, not even 0001 per
cent. Therefore, the very basis is
that Government shoulg not be caught
unawares; an opportunity should be
Biven s0 to gsay for the settlement
pProcedure being involved. Those who
Wwant to gettle settle it before the no-
tices are given. They have got their
Own methods to settle with the
‘Government—I do not know that;
::c‘:“ly hear. Therefore, those who
under to go to the court, give notice
““k;r Section 80 and Government
i notice of that. This is a mockery

Procedure, trying to give relief to
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the ordinary citizeng of the country
against the mighty State. The State
has got much better resourceg nowa-~
days to resist the claim. They have
got ample panels of lawyers—emineat
lawyers—and they can c¢ngage the;
they have got all the wherewithal
They can get somebody from Calcutts
%o Delhi in a few hours or somebedy
from here to Calcutta. There is no
dearth of resources and funds. But,
so far as the ordinary citizens are
concerned, they do not get any pro-
tection from anybody.

You have given me very short time,

MR CHAIRMAN: 1 have given
you 20 minutes.

SHRI SOMNATH CHATTEJEE:
Every moment I am expressing my
thanks. So many things have to be
said about legal aid We are saturat-
ed with the Committees and recom-
mendations which are either not pub-
lished or evep if they are published,
are not considered by the appropriate
authority; if considered, no decision
is taken. Then what happens? What
is the provision in this bulky volume
for really helping or reducing the
cost of litigation or dismissing the
people or those who have been ousted
from their lands—burgedars of the
lands or ordinary people, small
grocers and traders who are being
floundered by the self-syled autho-
rities and other authorities? There
are ample cases of small business. Tf
somebody goes there and makes mn
attempt that he cannot meet, then
notices are given. This is what is
happening. What is the provision
that you have made? ¥You are talk-
ing of so many programmes. If you
believe in justice being afforded to
the common citizens or poor people
of thigs country, you have abjectly
failed. In this provision instead of
calling them as paupers, you are
calling the paupers under the provi-
sions of the existing Code as indigent.
It is just a joke; I call it a joke
because there ig no change in the
procedure by calling the people whem
you used to describe as paupers as
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as & pauper, stme lawyer is rveadfly
available to help him without the
‘Government's letting anyone to help
Bim. This is nothing new. Govern-
ment Nhas -failed to provide either
speedy justice to the ordinary peaple
or to make justice cheap in the sense
that it is less expensive or justice is
mesningful to the ordinary people.

The other day we were fold in some
other place that over Justice Krishna
Iyer Committee another Committee
ms been appointeq headed by Mr.
Justice Bhagwati Mr, Justice Bhag-
wat; and Mr, Justice Krishna Iyer will
vonsider the eprlier report. Now,
there would be a five-judge Bemch to
«onsider this Dijvision Bench Report
which will come up. Bat, there
+wauld be no legal aid for anybody.
Legal aid under the Cr. P C 15 less
than an spoligy! Here there is not
even an attampt made. The only goad
thing timt you have sald is mbout the
pious wish sxpressed by the Joint
Committee. You only hope that a
sort of uniform cede will be adopted
by the different high courts.

16.58 nrs.
[SErr Vasany Satir in the Charr]

So many emergency piecey of legis-
lationg mre being made appheshie to
the States. Why cannot eourt fees be
reduded by the exercise of your em-
ergericy powers? Why can't you give
o lJittle direction here and there? ¥
this were dope, them the ordinary
people of this country would have
eg that emergency powers
taken for the good of the
this country.

ul

§

hey

Therefove, Sir, my submission betore
the hon. “Minister j» that he shod
give us a plausible answer as to how
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the-smanper you have doue.

Then a word .ebout the neﬁ
appesl and.the revision. What
béen provided i that the right for
second appeal’ Will be taken away.
Supposing a Judg. decides a
matter of cmumtinul imporiance
or a question 62 law which hes never
been decideg earlier you want to make
it final and no further appeal shal}
lie from the judgmenmt, decision
or order of such single Judge in sych
appea]l or from any decree passed in
such appeal. So far as Section 100
is concerned it iz against the decree
involving substantia] question of law.
There are so many criterions lald
down and I do not know how it will
be applicable in reality.

With regard to caveat a new gystem
hag been evolveq which is applicable
in Supreme Court The Supreme
Court does not deal with day to day
litigation Section 148A reuds:

“Whereas caveat has been lodged
under sub-section (1),...... shal}
serve g notice of the caveat”.

What will happen if caveat is lodged?
Can appropriate grders be passed?
How long they will wait for notice
to be given! This is wholly unwork-
sble. In appropriate cases by just
filing a caveat and not accepting notice
for some time a real urgent
matter can be stifled.

. Sir, regarding adjourpment please
see how mechanically things are in-
tended to be done. I quote from page
39:

“where the illnesz of a pleader
or lis inebility to conduct the ¢
for amy reason, other than his

h

thet the y applying for adjoumn-
ment M» not ‘hive eungeged
another pludar in time®
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Supposing, Sir, while getting ready
for the court I get unwell and decide
that I shoulq not attend the court then
how shall my client satisfy the court
between 10 AM. to 10.30 A.M. that
the lawyer is unwell at home. Here
it makes a mandatory provision that
he shall not grant an adjournment.
Judges are treated as ordinary admini-
strative agencies. Why don’'t you
leave it to their good sense to decide.
By this an impression is sought to be
given that the lawyers are responsible
for delaying the cases whereas the
Government is very much concerned
over it and is with the ordinary man.
The Government wents the matters to
be decided but the lawyers—these
sharks—are responsible for taking ad-
journments.

‘his sort of attempt I am resisting.
As T said earlier, I do not say that all
the lawyers are faultless. Everybody
has got his own faults. But I want
to say that these are some of the
matters which require much deeper
consideration.

1 would like to know from the hon.
Minister what is the proposal regard-
ing legal aid. At least let the House
be told about it. They must formulate
it. Instead of the vague answers that
we are used to in the past, let us have
some categorical reply. What is the
nature of the thinking of the Govern-
ment? How do you propose to for-
mulate it? How do You propose to
implement it? Who are the persons
who will be benefited?

We have known of industrial tri-
bunal cases where the awards are
challenged in High Courts What is
happening? The company engages a
big lawyer. What is the fate of the
dismissed employees? Nobody thinks
of them. At least you do not think
of fhem. What have you provided
for them? Now, even if an award is
in favour of the employee, he dces
not get any benefit. Matters are kept
pending and are argued for days. Up
to the Supreme Court, it is an easy
passage for the company. How many
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instances do you want? I can give
you hundreds of them, but this is not
the place.

So far as dismissal cases are con-
cerned, so far as 226 proceedings are
concerned, how many cases are there?
Do the Government think of these?
things? They do not get any benefit.

What about the rural people? What
about the land problems which are
cropping up ‘every day? Bhagchasis
or sharecroppers are being driven out;
burghedars have been evicted. Who
is protecting them? Even in the
district courts in the subordinate
courts, they have no protection.
Even before the statutory authorities,
they have no protection. They do

not even quite appreciate the notices
sent to them.

AN HON. MEMBER: So far as
land problems are concerned, revenue
courts are there,

SHRI SOMNATH CHATTERJEE:
They can go to revenue courts raising
questions about title and all that.
Even in revenue courts, have you
made any provision for them?

What is the position with regard to
people below the poverty line? I am
reading the answer of Government:
in 1970-71, 74 per cent of the rural
population were below the poverty
line. When I had a question today,
the written answer they have given is
that they have no statistics. You
have not even the statistics of the
people below the poverty line. You
are talking of national plans, you are
talking of so many points of program-
mes. If you do not know how many
poor people are there in your country,
what sort of plan are you going to
evolve? I can understand you can
easily formulate plans for the rich
people because you know how many
rich people are there.

MR. CHAIRMAN: You could have
got the answer to your question this
morning. You were absent.
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SHR1 SOMNATH CHATTERJER:
They have not got the data. I am
very sorry; if wag beyond my control
This was the position. Therefore, 1
gave authority to Shri Dihen Bhatta-
charye. They say they have not
got a survey made. Thérefore, you
are formulating plans, programmes
and ideas of legal axd and all that
with out knowing how many poor
people you have got in this country.
This is your performance.

They say ‘After g long time, we find
the Civil Procedure Code has not been
amended substantially. Therefore,
Jet us take :t up, and at least try to
show that we have bestowed a lot of
thought to that. We want to simplify
the procedure and we are trying to do
the best for you, but these vested
interests like the judiciary, the law-
yers etc are not allowing ys to do
good to you'. This jg the impression
sought to be created ang 1 am op-
posing it I say this will not meet
any of the burning problems. This
will not make justice readily available

the people. It does not even con-
to the people It does not even con-
of this country. They are nobody's
child 50 far ag this Government are
concerned.

at qw wx ywm (oTefY)
gamfa fY, & dhorer § 1o w0 w7
weeg g7 A & w4 & 9y wg qwqT §
f& ¥ AT R 9T IW A TR
aadielt ¥Y o€ oz gafaw o ok fy
fea wwt ¥ W I Mg g%
qAAY GArg Y F At FT
Y wr #ie frar, Sfew gadl wig
AT FAVT AT s g N F
@ FT AT E
“Grant of adjournment for the
convenience of a counsej 18 a prac~
tical and not a lzgal problem Civil
work 1s generally concentrated
smong & few leading lawyers There

is always a desire for the members
of the Bar to accommodate each

other. Although under the law a

judge ot refuse an adjournment
on the ground of convehience of o
counseal, in practice he rirely does
20. A judge become; unpopular iff
he refuses gdjourmment on such
grounds. The remedy for this evil,
however, lies in the hands of the
Bar and a strong judiciary ™

wwT A R W Ny o W@y
wrEr qweR & W §, awgfaeh,
max w1 v ot xawr  wqww g,
frag sl X Qpuiridiz ATy
At Az W ¥ gy e quwr
a1 7} wafarg w2 W w1 s o wror
¥ 3w grfag wf gut, 9 @ wSw
wot Ny drdde 9 ¥ woify W
TR XY oAy § ¥ §
a1 v Y o oy fewfor &
for w¥a ® rger HAT WfEw, 7 fx
TAgER | Wt g e ar fe @
a? Fare gaewy o SwArd ¥ &Y §,
w uw L A2 /A, 9 ag v
¥ 7w § 1 xefay gz @ w™mr
t fx ya ax safefmy Qo T §F
Iw aw ENEdT adt fear s
wrz &1 o 9 o &Y
dfeww wfzfede I R ok =@
werET fdar s

AT 80 F AR A AT FAWT X
T AR ¥ wot 274 e v o
¥ oF dTUTE ¥ 93T ITEATE

“When section 80 was originally
enacted, India was a dependency
under foreign rule and the mamn
function of the government was
maintenance of law and order. India
1S now a free country and & Welfarg
State It engages in trade and busi-
ness Like any other individual. A
Welfare State should have no such
privileges in the matter of litigation
ag against a citizen, and should have
no higher status than an ordinary
litigant in this respect. Experience
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kas also shown that thg provision
of this section hagy worked great
‘hardship, particblsrly in  suits
relating to injunctions. For these
reasons, we have recommended
omission of the section. While
recommending the omission of the
section, the Fourteenth Report sug-
gested the insertion of a provision
in the Code of the effect that if a
suit aguinst the Govermment or a
public officer iz filed without rea-
sonable notice, the plantiff should
be deprived of his costs in the event
of a settlement of the claim by the
Government or public officer before
the date fixed for the settlement of
issva We do not think that such a
statutory provision is necessary. In
another place, the Fourteenth Re-
port containg the following passage:

“Generally the filing of suit is
precedeq by an advocate’s or soli-
citor’s notice demanding redress,
and these notices from the foun-
dation of the suit which is filed

subsequently.”

ox qFGgy =z ¥ weT oF =i
¥ AT Eew YT i ¥ e W
&% &t {137 o w7 Tafeah e
8o foare fam wv = o
ugAt 544 ool R owmv B -

“One of the most important sec-
tiong in this part js section 80. We
fully concur with the recommenda-
tion made in the earlier report for
the repeal of section 80.”

W g9 X |7 wEWE R OF
femfar w1 weorT favmy A1 gl *1
femr, sl ¥ 8o * W gEw
gt ?

2z & gardt Aifew W ¥ anzh
oft waw wft fear war &, fe WY

Code of Civil SRAVANA 20, 1808 (SAKA)

Proc. (Amdt) Bl 270

fafrezx agw wgd § v dwww 80
w1 ToAT wifed 1 qgw wdwd F dvww
80 w1 sifwz fur wqr ot | WA
T T A THTH Y ¥AT wgaw § Wi
& guw) & wTv WgaT §, o g
arar § fe ua aw a0 Afew o 37,
¥ a% wew gefor o T faar
ar gvar ¢ PR A AT T
wEE Y wIm )

gramM AT vy § fsdww 80
! Wifee o7 fear oy o q@ s
% fr fufreer o Ta aear arcfat
faamr w81

v & =R g 8 g w90
STEAT § oF §aw 78 ¥ qufaw R
2 7R w1 Mfew J|T o¥ar 1 TR
ag fafas srfioe sk & &¥u+ 80
Fafe ot g &
g S g fw uw duegx @2
# Nfew #1 vy g2 T gy

Tgt X g war R fE gom aw
fafes S T arp T@ & a7
& 0 Y w@r v fado A wew
Argrgfrswmar Ao g, ax aw
T B w7 A w1 avar )

The Recommendation of Law Com-
mission 1n the 27th Report says:

“It is one of the primary duties
of the State to provide the machin-
ery for the administration of justice,
and on principle it is not proper for
the State to charge fees from the
suitors in court.”

g F wr-adfvw § fec Pt fea fs

E-grg aga T af ¢, Iww W
#< faar s, a0 9 w9 W
wXTHa & W A v §
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‘The Law Commission in their S54th
Report say:

“It is one of the primary duties
of the State to provide the machin-
ery for the admnistration of justice,
and on principle it is not proper
for the State to charge fees from the

" suitorg in court.”

The same recommendation has
been repeated after 15 years,
A-FHAT T 15 TN F A€ GUAT AT
N feT UaT § 1 TR F WEH
g0 § JraT R, A AR K@ K
fam 200 w7z ¥R = & fag 500
WU wqiq FA 700 ®QC &9 FA
93X )

o9 IT FIX 7 TOE FT AW
feqmr @ A Q7 e A =@ @
g gwar § 1 ag a1 FHwA A foovde
& famr @ o FATEE FAAY F qel foe
¥ Txdeva fwqr &, wadide ¥ s;
fe an? fgga & o gfaent ar gmr
=rfgn faq & WA 9T FE F9 F7
g sifgn 1 a7 T AT wfge fw
#E g & ST 7T WA §a¥ FX)
M &Y gAY F9AT A KW ¥ [
qgaT @ 1 OF TFATHT g WY @ fF e
g qFAqE g At § A FE B
e aifgr | SN g8 IwEEwE
far 3 fe a=ar g a9 g 97 w2
G AT F7 FIAT | A qErqa@l F
QF TE a1 FE B9 Za4r a@ 7 ¥
a4 %k ¥ faga @Y € 500 vAAT
s ¥ § 2000 TTAT | AT ATH
gzt § w9 faga § 1 feT afeda 1
dar, ZalFm FTdar. . (smawna) L F
ag Fgar g fr o 712 ¥ oa § S
& forg &Y 9gs Wy w1 I & faq dar
A1 qTAT § | AR RS &7 A &,
I ag a9 F frar gar g 1 faefy
oz v & fAC $auTaT FT & ar
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Qi ¥TAT K AATAT I¥AT | v T Ay
*7 97 qa7 *T fRT AT CaIEWA F
a5 § 1 9T ST AT X Fra AT ey
R AawaI P wE wow
A TIgaT | uF giTege S ¥
JRY § A I & faw ore N gAY
¥ w7 ¢ fe a7 o F2 ¥ wE
& A 39 N A7 w6y IUfFC
oF ®rt A few &1 fyet Tfge o
feRdz ®1 | g1 7 F wFI A IS
¢ T M arsxa s g, fem a<g fear sy
o fAa gsar § ? AaT AEET R
fear ¥ xg & 3w w&a7 | WX TF RS
T & Ju ¥ A &Y YT RAIT A
T 3T AT Y §, U IF QAT E WK
LT WA FTAIEHY qraAT R, ANTAAr
w1 fawga 335, ag 4w wgar ¢ A7
7 g § TOwr "AMQ go W Irg
TEAZC, AT XA Y ) SHLAX qZT
AT YT TEAT @A § AR FARN X
frgd oy & 1 nfg a=T wgAT @
MTYTE AT | T AT AL 1 AT R
gt ag w1 o< T& guT AT IW A
freraldrg) Sa & fag Ao ®
Ay ot M a1 g, Frma@ R
SR TF AN & 1 T F =2 IQAZY
wre! frm awg A fggfeamar &1 @R
W /T I7€ N qgT SwrEr FAI N
T &1 FW £12 ¥ @wEy fwar @ Oy
g1 # grarw qdy fasenfr | L.

Y 7w wgra at¥a (TIATAA)
sfimq, & 1 gg A FrAr ATEAT TH
F12 7T TF w{ATA |

Y qF T I : 419 & AT F
T & I ¥ UF g0 G HTH T€ ¥
RE fFAamg FaTd T IrAr T8
FI@T 198 TH AT FT GHA D@
efF sgimmm frmaafaaar §. . .

=Y T @y aieg : faerar & 7Y
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war S wpies . wrae wg wrad § e
¥ Y N zor ff wedt )

Wyw e wx § we
Loy &

1 am quoting from “Law, Justice
ang Politics” by Gavin Drewry, Lec-
turer in Goverament Bedford Coliege,
Uhiversity of London. T¥e Chapler
o “Courts and Lawyers” opens with
these quotations:

“The firet thing we do, let's kil
ali the lawyers.”

William Shakespeare, Henry VI,
A Part.II.

“A broad doorway leads into a
fake-medieval hall, like a stripped-
down cathedral, adornad with big
black-letter notices announeing
‘Tord Chiet Justice’s Court’, or
*‘Wash and Brush Up’. Dark-suited
men carrying blue or red bags walk
intc & room by the netrance, and
emerge a few minuies later solemn-
ly wearing gowns, tabs and horse-
hair or nylon wigs.”

Anthony Sampson, describing the
Royal Courts of Justice

1 § W uF angreer aredt wrar 3
wg. Ay AHAIE X 7T A0 ¥ 1 XwwA
wrgs ax.agi ¥3 ¥ A IFA oY %
Xy wfy, wE WYX qd £ TT H g A
&% Jaraa¥ ¥ w1 TT BT HILA
w & Tgawr oo 38 X v
wed i famay wag 1@ may o
qfasaxfxad Na G # g w1 79
as wewt dar Afi 3 ag A v ASS WA
T wed. wigs afy it Wy q7%
¥ a9y § fo sqrw gear oy 18 ]
T Amg gafyg ot T4t iy ar wac e
o1 gt wg W@ 4 f wod A farTart
N afl faad, wifeq ada i oy
& edifs vy awe). ey dar W § o
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| ¥ g & w7 wie ¥ ForRe Fear

¢

“Before parting with the topic
delsy, we would again em:l!:asi::
the part which the human factor
plays in the efficient ang impartial
administration of justice, It need
hardly be stated that the success or
failure of any procedural Isw de-
pends upon the men who administer
it. A law of procedure, however
perfect, will fail in its purpose un~
less the men who administer it are
men of ability and are imbneg with
a missionary zeal for doing. justice,
and unlesg they receive in thig task
gse cooperation of members of the

ar.

ferdy & sftw &1 foraQ, feafez &Y
afey wx v gy T DT AT IF WY
fers @ 7 ¥ ffoe, O s
D grar

“If the judges are high-minded,
able angd fearless and if the mem-
bers of the Bar also share their
zeal, we have no doubt that the
problem of delay, which now threa-
tens to bring the entire administra-
tion of justice into disrepute, will be
solved to the satisfaction of the
litigating public end the community
at large.”

WA $E T ' graa Wy &7 agy o fend
%) &, 6% A g 7Y & 1 qgi T AW
¥ @i g% # wag ol 31 S A
24 At § ) e A A A @
suTET RATfea 0 A v € W
2, 7 3 St #Rw feediw ww
@ § L waay  faraerT sredt Ay
fad & wa w19 ITHT T TTHE IT
wre oY a@w Y vgrar 5 § aiwede
a1 qfaw afagz ™ WS wifs ww
JART ITAT ¥ FATAT AT FrArT ©IGT 34X
FufEd 5T 1 0EFTAHA F v
arg feay Wt ST T, ST W
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o g w) war g | o ag Wi Frs g st ey
< h , Y Rrord & oy T dreT ey ok e
m“mt,mmﬂu T ATE ¥ Wy AW 7 g e &
aaw wrae | A fowey ox & fe

wEANgEaf o wiaw T e Eek Wa gl Hhevg W
qeam o wwiE | % X e e o gyt qar & o

AqmTwa ¥ aer-a femras 4 1
B et ¥ar F ow Ry fogr @1
Torawt wrar afy | e ot 8% N adwa
fear § Sue & quid weiqr @ 8 sy
TN FTHE FT qAwA feqr & )

“Unless the Procedure is simple,
expeditious and inexpensive, the
subsequent laws, however good, are
bound to fail in heir purpose and
object Hence, I suggest for pre-
tria]l conferences :n the following
terms:

‘In any action, the court may in
its discretion direct the attorneys
for the parties to appear before it
for a conference to consider—the
simplification of the issues; the
necessity or desirability of am-
endments to the pleadings, the
possibility of obtaining admission
of fact and of documents which
will avoad unnecessary proof; the

limitation of the number of expert
witnesses; the advisability of a
preliminary reference of the
issues to a master for findings to
be used in evidence when the
trial is to be by jury; and such
other matters as may aid in the
disposition of the action’.”

wa Biaeht 72w g a1 Tg T o1 THY
qrffy ®) TATHT UF AT AT FT AR
X g3 waT e §, W goer §,
wroor § wie fow axg & aofis o7
FrY §, W7 WIOET Qe wie g
o e ¥ ez ¥ 1 BR v o
we ¥ g WY, v @aewe
Tk @ @ Af oty W

e sy s §—"wfwr
|To THo sk iU B, ad

Farx wvay dw g, fwT wg feay amar

—"ared anfearr oot ardw Wt
T g’ € ¥ foy o arder wY

"™l | IW ardw 9T T, J¥ SEN

o g, foe o Sy A oY @ 0
€ axg § dv-diw fat /0 arh £,

pwenT 0% §F €Y € war € wshfeg

T az w7 & O qg § fav AT T

w1 grfo &< Wik 39 f o g w1

N-ZHa-5Th § AT Tfgd )

SHRI N. E. HORO (Khunti): Bus
can they have their Jawyers?

SHRI M C DAGA: They can come:
even with their lawyers We have no
objection.

Ty faw mA 3 faar =% At
w=or ¢ ariE 4+ faam w1 mE-IEa
Fh ATAY WY qg I IgAT A1 @,
W AE & FTHY wrawr g | Wy e
w7 W Feaqve fgr § Wi
maA R A frmag s a®
¥ T T §) qFar § ) gafay aw
WTIHT TIST §, TAXY AT a7 T WA
% qrwy ag WY gaew g fe w A
o wAdF A geadfoee gt &
W IR ag Tavw faven & fo
q TE A-ZHA-FT7H = F & HEAT
Y =Y frazrgr ar gwaT & )

gafad & g@ wd sET fe @
e A Wy v, W A R &
QT T VT | aveR vad dur e
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fr . gdar wim—aw} i
1 qwT wT g ) wa ag s €
fie IT%1 3 firer o o W Ak
wry fedwwy H—aWt oy & fere
e ¥ dazh yrfom @At wifed
TTE! AT ¥ ITEY IOT WG, AW
fay o fwwmmrsr &) qs e &
ag wger g fv e faelt ol &
WATT Y A1 WX AT WTHFT A F7 3@
QT arE-$Ge & arT qETy X )
wk Qar afY grm ar @ aga
oA R

uq g a1 ¥ dFwAr g0 F X H
AT WgAT § | THEww ¥ AR H
fafaw ST sTe ¥ oA W
@ 17 §, ¥ I a6 wEr s
fearan wrgar ) wHgT HTE F AT AN
EREIME TR FA T IS
G AW A W wnfww sQ §
W7 ¥ 6T IAHRT IR T
g e o § 1 WE AR # W
fafaa sttt wre ¥ un oy fafiee
@ @Y § fr gady o =Y gasx &
w1 e sET—ag N W@ §
FRT A AT g L am AT N
aft a1y ag ¥ qg fedt oY wrt
Fer ¥ TET AT AT QT 1 WK qgT
wieft W a@w R R od aw
g g §, a9 99 w7 A« G foaw
¥ 47 1 oW ar A §— W ww
et oft G wrelY &1 FF F A @W
o wradY gre T ¥ w0
% g wxr qg &—fw feet wrolht
& St o for W, W& 3ER
UTIXX AN aree R, Afiew dor A TN
& T I dw ¥ it < W |
w0 fiwer W §wT gRY
AT Aw Wt wWt Wk ww v
S BT A w0 Wy -2 thater gl
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Q% TH ATfEgat gF §f 4% @ 2=
fafor gt o ax a% st @
AT AE X TR A G AT | U AF
Q& grar w1 fir S forer Faar arrar a1
fF o qrga wY awg T 3 T@ e
A TN A A e 1 dwew W
TX qIEE WY AT & Ay R oAy )
2% frafor T w3 wIwd aga o
®w fom 31

T & A § W1 gy wset
I K R FRW aT QAT 9T Y
& % ;TETR 9T sy fergr WA 497 )
wT a ay § § 5 adr desd &t
|y ogEa gt dr ) &Y s faer
et amar a1 3wy @y A= faar Wt
a7 1 ug w9 9% Fg § fw Awager
% o7 o1 W § @ SUrET W
frdt Y gea & adt fear anqm,
fr-ede go it i 7 1 33
WY &% a1 § 1 ag AR AW gAY
FEH

TR qET FAQ FE T AX gY
§ w A 7% o qne g § 59
AN AN @ITE T,
T AT A gET FI WG IS FH
fomr & 1| T o afwde T T &
TX AF @ AT WY AW AL AG
“yw € W @ *T OF §OENT T
e T g

we g fafabed @ s
fefr w1 § | fafafrd W SeT
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[ araex =)

fext ¥ Ffaa s avt as T 7 WA ¥\

TF AT B ¥ B Arfudz s far,
afta & @ war o7 fog gal & &

WA ¥ gz §)1 I ¥ ggw frfafaad
feh grft Nt AR JEF IE BEAN 1 LW
41T FT W LT F TF 4B FIH WATGA
faar & 1

qF Y T FIYET WTIX §FAT 11 A
frar @ Wk ag W gfevar & am
F R ) ogER g AwEw aga aedh
A Y ATAH | FA & CrAfFex F1E
¥ %9 99 @I ¢ 1 IaA wrEgre Ao
21 =g fix W sgfeder wr sroef
qgY Fg X@T 91 5 wrf £ IR
2 T & wdEE a1 T 2
o ag F¢ a7 ¢ fe gw @ iy N
@l Ay ¢ 1 ¥ sqfeder & qwa §
fedt a0 2 & gnifeer FE § Wt
T REAT g AT @ A A AL ¥
frg am faar s #k ag @ww
faay srqar fr g ag gt 31 9w
X9 Y AT KIZAS T AT o srga
e qrEH SIEY FE F T IIIT AL
¥ Jrar WM AT FAT JqT A
Fg fear STt 91 s ag 7 Fwfee
#E A & 1 TR X IgT WgAT TW
qT 1 g M AT ¢ fF GamA 11w
fea gwX & F5 foar o asar
qF A 3¢ W9 a7 & 7€ AT IF F
o 5t Sgm fs @@ wEAw
fefasa &1

feg & art & @ar ag a1 fw 91
AR FIE H FE I9@T ATAT 9T 1 ZrE FE
# dfee afra dazg AT a1 T 9T
FT & 9 @ 1 uF FE afyfwgz
FT X a7 B TOT g A 1w
707 101 ¥ 7€ AT Y & 1 7 AW
mroa AT @ | 99 e w3 & fprd
Farg ¥ fo fre goT ¥ Ffag dfer §

w7 frea & aga qgr waTA )

“An appeal may lie under this
section from an appellate decree
passed ex parte,

(3) In an appeal under this sec-
tion, the memorandum of uppeal
shall precisely state the substantial
question of law involved in the
appeal.”

%9 & swe foeg s3v9T Fa7 T H T
e § g & 99 91X § 1| W A%
afiq & ¢F Werwwa gy T @

You will have to satisfy the high
court that there is question of subs-
tantial law involved.

“(4) where the High Court is
satisfleq that a substantia] question
of law is involveq in any case, it
shal] formulate that question.

(5) The appeal shall be heard on
the question so formulated and the
respondent shall, at the hearing of
the appeal, be allowed to argue that
the case does not involve such ques-
tion.”

Farera sreY agz gt A Faaa @ o aaiyay
' F TaT FATA Y AAT A ITW T
uF o1 4% gNIE ) W A wfw e
AFT 100 F1 A wATHe fFar :

“Provided that nothing in this
sub-section shall be deemed to take

away or abridge the power of the
Court to hear, for reasong to be re-

* corded, the appeal on any other

substantial question of law, not for-
mulated by it, if it is satisfied that
the case involves such question”.

gt 74Y o AE YT =TT AT WY ATAT
Fm Far foar

uq LRI GHA F i FY IJZIT FA
7% faar | agd T4t gar ar fr fHeY
qgez FvaT o W afaq wrw aaT Ay
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R, ot S0 1 S0 S S
AT et oot N ege e wiaw v Wy

@y vy wifgh

Yot only by :persons....

T, g Rl o A g Aot
wfva sl wrwEly o

“or any member whoever decides.’

Arw ¥ worw wwg) wan; wiew A
ey ga oA 271 WYX o vy
WHA AT IQ W AT AT AT WL
e W & AT I@ A gEO IM 9%
gfor O o fagr Tor Qe
qgd oy Wt ar | 9 Wt 8 wW
1 ¥ wre afiw il ff qi gnifngz
Ty i a7 | ww g ag frar § T
TR ez ¥ W F fea Leie &
forly wamr w7 S age w@w o3 frar
£ oz wif qrft aff aw awar )

T KR FTT WTE SART W AW
et fsar 1 ¥8 § gl €t H1ehY
gfar & #f &, ag wff -z qw
wrawa 3N fafeie o swdie @t
Aol 1 gufoy v 60 ¥ TN AN
Rem B Egas &

e ¥ ¥ w7 & s adw A
wqr wiw & ! 9g¥ I§ N TATE T
2 ot | ¥fer ww W WE fzan
vy -} WX e W gt
& s oy g & o v Forr o )
W ay Sl 3§ T o § wvh
R & oy ol ey v e Y T R
ey, Jfew R Wm0 § fe
- 0 ¥ wery werere 3 wrn & & wrT
AT & e W s EwT R

R v o g (vhr) ¢ TE
¥ v % Ry, o Mo o ¥
off ot
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WY g Y T : WP 33 ¥
W ol QhdE VR DR & W
™. et ¥ Faw & w1 xiw
T w7 ) Wi Feasm & W -aq et
wrer 7 fir wrar wgacy feaft | o
Qwz & w1 1 whw =Y @) v
wOx arely wrErlr ¥ waray ¥ ooy
& | fafem S & a7 o=
aga ot ey et wE 2

WET S qTieATHE 3 T FTHATH
L s H Ty

*(1) No person shall bg liable to
arrest or detention in prison under
ivil process—

(a) if he is g member of—

(i) either House of Parlia-
ment, or

(ii) the Legislative Assembly
or Legislative Council of
State, or

(iif) a Legslative Assembly
of a Union territory,

during the contiunance of aume
meeting of such House of Parlia-
ment or, as the case may be, of the
Legislative Assembly
Legislative Council;

(b) if he is a member of any
committee of—

(i) either House of Parlia-
ment, ete. ete,

or the

during the continuance of any
meeting of such committee;

ang during the.forty days before-
and after such meeting, sitting or
conference.”

W waww 3 & fe gew o el
WA N fafr ¥ wreirw feraghr W
I ® wehw f e @ sifeane
& W oY wré Wt grw A S Faw
§—3m &1 fregare At fwar a1 a0
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2 1 3z faww xu fag ooy war §
fv grer ofmie & e & feafeer
Ffa2wi & ¥ &1 WY S W o
X froware s fagr oy, o oferariie
& s ¥ Ty Wy )

‘SHRI B. R. SHUKLA (Bahraich):
Sir, this has been the convention of
the House that a person who has been
a member of the Joint Committee
generally refrains from participating
in the gdebate except to the extent he
has given his note of dissent or eluci-
dates certain important points in the
Teport,

‘SHRI M. C. DAGA: I am completely
following it.

MR. CHAIRMAN: You have spoken
for more than 30 minutes, Please con-
«lude,

SHRI B. R. SHUKLA You can
imagine, Sir, how much time he would
be taking in the court of law.

SHRI M. C. DAGA: That will de-
pend upon the nature of suit,

SERI C. K CHANDRAPPAN (Tel-
licherry): S8ir, in a court of law he
can take any amount of time but this
is a very costly forum.

Wl A% Wy I AET IF JAAE
+1 % ¥, 8% w1 AT qfeaw A v
feit v iz A5 W A

wror 7Y forer oy & wrd 3w gy )
w7 A fr g

“Provided that where the judg-
‘ment js not pronounced at once,
every endeavour ghall be made by
the court to pronounce the judg-
ment within fifteen days from the
.date on which the hesyring of the
case was concluded but, where it is
not practicable so to do, the Court
-shall fix a future day for the pro-
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m!:‘m:ln;en;&t the judgment, and
suc| 8 net ordinarily a
day beyond thirty days from bghe
date on which the hearing of the
case was concluded, and due notice
of the day so fixed shall be given to
the parties or their pleaders”,

oY wordz ¥ ¥ fag o IR ow ardrar
qely w7 o 3w ardw & fer o
T €Y JstE v v )

T ot T edwed s ¥ fag
M X gw ¥ gwred Y Ay e Wi
aff w1 o fafew s T ¥ o
Tty

“An expert can go to the spot and

give his report. A technician can

g0 to the spot and give his report
for appreciation of facts of the case.”

ag ot qF agw af AT wr ¥
#fem ¥ fag WY Sy =y oir wr &
fr oo a1 A1 A X o1 awdY §, s
FIAFTAATAE EFATE | & ST Y
I STaET frar & 1 Y ¥ ¥ aga
smeRtaa Y af } ) gEiuw AT g
¢ e qgg &6 Iy JqrET § 1 AR
aHrR o § 1 qf arga ¥ agA @
ard THT IJuT A F Ffex § I w
ST & AATfews gaeT amgaT 4r )
T ¥ AT § IHA [ AL F

ot T T owi : (FiEr) :oawn-
afer wgew, swege fadaw oY Jud ang
Iad Y weomat § 97w gorew wff
fapar aram wnfgg | Star v aTEy g
W@ ¥ 19 fadaw & agr ardt wwneat
oY wrk § s< oo Y I aw qur
¥ arT {NwE vl 7 Y §TF awr @,
IFEN AR, yFX I9 H WA
g quyquaaA famr  fw 3w &
W wi B 7w e faw Wi e
R gasr g ag €t x@ ¥ fag
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q ¥ oA ¥ qegqol Yead W J7T-
st wrgw ¥y aur€ 3T wrgar § e AR
o1 v fear ¥

qeg Egw @ dr ¥ aRAEsE
AN AT I g T A ogw W
wmarqr & 1908 ¥T I WY
wew w1 folt a7 TEeT § gAR
HWRY sgar 1 vy gwrd gAY 9T
JErOITT AT ¥ | qW O wAat ¥ ¥
FT ISTAR AT TF TG T ART
¥ v g § dfe K ag sgm s
ax ofr w1k fafe w1 faandt o 4 o
g § A IW F aveA Jawa wrE i
T raw A gy 1 uw awr
Hg ¢ | A W THT I8, qHr
F oz w¥T wivEew & T4 oW
afge, fex ardc vl &7 #1 TR
RzET | w7 g dwg W QT PR gA AR
&Y TEY ¥ arg 27 ? o wre 4y @
FTHA-TATEATR 1 A [T FT T
FFAT Y | W9 TE ATH ¥ @ FIXT, IW@
¥ ¥ AR & FT qEAT £33 Y
A QY Y @ 1 A zA ¥ wfawar wd
frmIad s I @I oF agT A7
Frieigar g e sIgr aEa T
a8 53 dar Hut ] %1 fyway ) I
# e ofa A ? ag@E B9 & A
3 & grwar g1 fv g7 €Y ;7 3TAT Wik
% I § o0 9T a¥ J¥w9 ¥ @
2 oY TF qTE TRAT H J=AT

grodizy ¥ at ¥ zw ) T
saaa ¢, & foer w2t ¥ a0 wav
£ foaot vt § 4w qradie see
&I & foy &7 v & Faw wwEm A
QEaFie fewrr, & am g g, e
AFad ¥ Qv Q0 qow & 1 oviy o
q agt W o1 N gE I % g
QAT § @} T 1 IF wwr-wAt o,
Y 9@ 77,1970 ¥ €T %7 W qvwv
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iy sy g sy
g w & wr @ § 1 gy et
fafegwe § 1 & wafed w ¢ § v -
ANz fasar | AR qBF CF AT JET
Q¥ ariy farrey Ig2 o oy For @ Forely ror
9T WY gewd iz A W § 1 ol A
W rfsdgdaesciam
wife Su-arga & geaddz 3 a8
IT /AT ¥ w7 v 2 qEwdde few
¥ & fogr arar & 1 & sy awraw
fearar £ | I ww Fifwar foar A
JgHT TH NTET F I W | AN
w1 A wy-¥ grodT A8 T wwaT )
IR FE-f war w€, a3 § &
& 1, ¥ gafera g g ¥ fay
T A gTTEr) W ¥ gawr wifer
a5y o, IfFT g A Fag mwr . =
I@ A AW BT WIT HAAW aOF A
QIIAHZ AF ¥ foay 9 ¥3aT 9T )
& "y oy w1 qar W § o s
aaT 2Ry fear & 1 g9 & oY fzA-
gfa-faa gl & Fw o FX § ©®
gy & fe SE-BR wwxAl Fad-
T & A g9y Ky Afew gy § AN
B: 5y g &1 Feeffanr fesre
<1 fagr, fet gaer W frar A
i a1y | feTIas 4 faa a2z gfr vy
N frfamr I s ae & ¥
wI AN frasafi@d Iufeam
¢ & wd sarez frar

THT 100 FY IIT WS & 1 wWifE
TEIT q12F 9 A ¥ gafad §
ard age frazr Fw awgar g 1 sod
UL oE Afps A § 1 99 o< A
wiglHz WY d, A AT FAAEAT | A
¥ foar & fs gaedfoas #3097 am
& gy ol J% gAY AfFE gdw ¥
ER{AT FON | IIH T &Y IWILAGH
gnit | Ffie warT ag S e ¥
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TEfae gy ¢ @ @ " o v
93 ¥z A I Fwdt § 1 ag W faan
21 AfsT aw G o T feam
foeat oF gt @, 3w 9x W weon
FAT TIRAT § | IJqA UF JFEAT qTH-
¥ WD &1 TR fwr | g
A # qfgw #1E ¥, waee
JaF wifes felt @ ok, faw
= § gaw1 g3 feferq @ wm,
gt feft ¥emaze @ w0
o9 qg SRIET wT% wF gur, Afww
FRE A w0 A AAA FRE F AT |
wa gt F1¢ ¥ w1y, 4w srEfew oare
d% ¥ a E T wEd &, A wEd
AT FAVAA ATF AT § | T TON AE
ZEFT qATTFA &7 FEHie wrEiea
uTE %¥E 4 & fF aal & g ddar
Afas howr a7 & FaT @Y i ®
fefegae 9 Tar § ) ag ar wfrew
oT% G E gEd & | T8 HIY §a-
Cas 99T /1% AT FT & | JfwA
WR FEfET aTE G¥ TG R, UF ®E
IW haE F £ FEA Fgl § W A=
WSIHT I9F i # ga} faedd 9%
qgwa @ a1 SEE X § Wi Hifwy |
7Oet §Y a1 A g9 WS FW § AfFq
7O« ¥ 9T9 wIa § we g% 3 9y
1 ®9% 4 ®WTAT a9 F1 faoan Ay grar
& | 9% g wTEEl ¥ T W &
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fa? wr€ af grr & 1 g7 afcfewfol
¥ N qwzwn qEaT &, ag wfew o
e ¥ 3% ory, Y W carge W ogrE
e ¥ ®¥ sryaw ?

gt F1 ¥ Ty, A9 aURIE
AT HY qT T faam, Afw Fzz fafels
&Y gu 1| N T g FT gAY
TF I WA g F 47 sv g
WA IQ a@ #7 fHA=h &1 q@m
@ fwar, fFw mwowE waEw
g s 9% wwg & & fog
gfiw #E & Tt & ot @,
Iq AJ@ W T T AR
fFT @ FATEA 916 AT FHAC FIE
g wdie uefae €1, aq Sast Atfew
TE | ag TOE ¥ Tw A | ag
g1 o woe fRazw g ff& wfen
ATF HAT AT Y AT, TART WY I
N FqT F )

THN 80 FT AT WY |1 §, TAHF AR
Arenmaga A s § )

MR. CHAIRMAN:. He may continue
tomorrow. The House stands adjourn.
ed till 11 A.M. tomorrow.

18.00 hrs.

The Lok Sabha then adjourned tilf
Eleven of the Clock on Thursday,.
August 12, 1976/Sravana 21, 1898
(Saka).
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